
      

     
  

    

       
   

             
 

      
 

      

         

        

    

       

         

             

            

  

         

         

         

            

          

         

        

        

            

            

          



      
  

          

            

           

           

         

        

            

          

       

          

          

          

         

          

         

           

            

           

             

            

        

             

             

 

         

          

            

           



NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH, MUMBAI

B. S.V.

cP NO. 02lr&BP12017

petitioner has admitted that the notice of dispute dated 27th Decemb er 2016

has been received by the operational creditor, the claim made by the

Petitioner is hit by Section (9) (5) (ii) (d) of The Insolvency and Bankruptcy

Code, hence this Petition is hereby rejected.

H KUMAR
Member (]udicial)

V. NALLASENAPATHY
Member (Technical)
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